[FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

* FOR THE ATTENTION OF THE CREDITORS SARVALOKA SERVICES -ON-CALL PRIVATE LIMITED

RELEVANT PARTICULARS
12 Name of corporate debtor Sarvaloka Services-On-Call Private
ILimited
2 Date of incorporation of corporate debtor 17.09.2014
3 Authority under which corporate debtor is incorporated / registered Registrar of Companies, Bengaluru Karnataka
4, Corporate Identity No. / Limited Liability Identification No. of U45100KA2014PTC076441
corporate debtor
5 Address of the registered office and principal office (if any) of Registered Office:
corporate debtor IGMCC Group's No. L-371, 5th Main, Sector 6,
HSR Layout, Bangalore - 560102, Karnataka
ICorrespondence Address
102, Golden Square, Eden Park, No.20, Vittal
Mallya Road, Bengaluru, Karnataka-560001
6. Insolvency commencement date in respect of corporate debtor 07.01.2026
7. Estimated date of closure of insolvency resolution process 05.07.2026
8. Name and registration number of the insolvency professional Rakesh Kumar Jain
acting as interim resolution professiona] IBBI/IPA-002/IP-N00033/2017-18/10105
9. Address and e-mail of the interim resolution professional, as [-205, Basement. Greater Kailash Part-1I, New
registered with the Board Delhi -110048
sirshree.rakesh@gmail.com
10. | Address and e-mail to be used for correspondence with the interim [E-205, Basement, Greater Kailash Part-I1, New
resolution professional Delhi -110048
cirp.sarvaloka@gmail.com
11. | Last date for submission of claims 21.01.2026
12. | Classes of creditors, if any, under clause (b) of sub-section (6A) of | Not available as per the information
section 21, ascertained by the interim resolution professional available with IRP till date
13. | Names of Insolvency Professionals identified to act as Authorised | Not applicable
Representative of creditors in a class (Three names for each class)
14. (a) Relevant Forms and Web link:
(b) Details of authorized https://ibbi.gov.in/home/downloads
representatives are Not available as per the information
available at: available with IRP till date

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate

insolvency resolution process of the SARVALOKA SERVICES -ON-CALL PRIVATE LIMITED on-07.01.2026.
The creditors of SARVALOKA SERVICES -ON-CALL PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 21.01.2026 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised representative
of the class in Form CA. — Not applicable as per the information available with IRP.
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Rakesh Kumar Jain
Interim Resolution Professional

[BBI/IPA-002/IP-N00053/2017-18/10105

Authorisation for assignment valid till 30.06.2026

Date :08.01.2026
Place : New Delhi

Published in Financial Express & Samyukta newspaper, Bangalore Edition, Published on 09.01.2026
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FORM A

PUBLIC ANNOUNCEMENT
(Under R ion 6 of the Insol 'y and Bankruptcy Board of India
(Insolvency Resolution Process for Corp: Persons) 2016)

FOR THE ATTENTION OF THE CREDITORS
SARVALOKA SERVICES -ON-CALL PRIVATE LIMITED

RELEVANT PARTICULARS
1. |Name of debtor Sarvaloka Services-On-Call Private Limited
2.|Date of ir jon of corporate debtor | 17.09.2014
3. [ Authority under which corporate debtor is| Registrar of Ct ies, Bengaluru Kamataka
ir / regi
4. | Corporate Identity No. / Limited Liability | U45100KA2014PTCO76441
Identification No. of corporate debtor
5. | Address of the regjstered office and Regjstered Office: GMCC Group's No. L:371, 5th Main,
principal office (if any) of corporate Sector 6, HSR Layout, Bangalore - 560102, Kamataka
debtor Correspondence Address: 102, Golden Square,
Eden Park, No.20, Vittal Mallya Road, Bengaluru,
Kamataka-560001
6. | Insolvency commencement date in 07.01.2026
respect of corporate debtor
7. | Estimated date of closure of insolvency | 05.07.2026
resolution process
8 |Name and registration number of Rakesh Kumar Jain
the insolvency professional acting 1BBI/IPA-002/IP-N00053/2017-18/10105
| | as interim resolution professional
9. | Address and e-mail of the interim E-205, Basement, Greater Kailash Partl,
resolution professional, as New Delhi -110048
regjstered with the Board sirshree.rakesh@gmail.com
10.| Address and e-mail to be used for E-205, Basement, Greater Kailash Part-ll,
correspondence with the interim New Delhi -110048
resolution professional cip.sarvaloka@gmail.com
11| Last date for submission of claims 21.01.2026
12, Classes of creditors, if any, under Not available as per the information available with
clause (b) of subsection (6A) of IRP till date
section 21, ascertained by the interim
resolution professional
13,/ Names of Insolvency Professionals Not applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14)(a) Relevant Forms and Web link: https://ibbi.govin/home/downloads
(b) Details of authorized Not available as per the information available with
representatives are available at: IRP till date

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the SARVALOKA SERVICES -
ON-CALLPRIVATE LIMITED on-07.01.2026.

The creditors of SARVALOKA SERVICES -ON-CALL PRIVATE LIMITED are hereby called upon
to submit their claims with proof on or before 21.01.2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA. - Not
applicable as per the information available with IRP

of false or misleading proofs of claim shall attract penaities.
Sd/-
Rakesh Kumar Jain
Interim Resolution Professional
Date :08.01.2026 I1BBI/IPA-002/IP-N00053/2017-18/10105
Place : New Delhi Authorisation for assignment valid till 30.06.2026
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FORM A

PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insslvency and Bankruptcy Board of (ndia
(fnsofvency Resolution Process for Corporate Persons) Regwlations, 2016)

FOR THE ATTENTION OF THE CREDITORS

SARVALOKA SERVICES -ON-CALL PRIVATE LIMITED

RELEVANT PARTICULARS
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2. | Dete of irEniparation o m:rmmlF dentor | 17092014
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4, | Comorate kantiy Mo,/ Lrnited Listbiity

| Idertification No. of comorstn dablor

R, | Address of this registorend offioe and
prncipal office (F any) of comorate

AT W s Y Tl

| Registanad Office: GMOC Group's Mo 1371, 5th Man,
| Sector 6, HSR Layout, Banpgalone - 560402, Kamataka

| dettor | Comespondance Address: 102, Goiden Square,
Eden Park, Mo, Wil Melka Road. Bergaking,
Beimaiska- Sa ]
.| Insohency commencerment date n |o7.o1. 2028
| respect of comeorate deblor _
7 | Estimated date of dosure of Insovency | DR.072026
| resoition process [
g, | Mame and regstration ||u'|i:'|-|,‘.r o Raslp=hy Birrar lain

_'|1¢ instherey profisional acling
__ L intenim ressition professiona
o | Akt and email of the imerim

BB DR P-MOO0E 201118/ 10305

| E:205, Baserment, Graater Kaikrsh Partll

| reschution professonal, os ey Dethi -1 10048
| regéstered with the Board | srshres rEkashigmaloom
_'u:- | Address and e-mail o ba used for E-205, Baserment, Graster Hailesh Fartl
comespandence with the imerim = DE!H il
| resniution professional | crpsanvaickaiEnalonm
1]. l.ast-:la:efm&Jtmsmncf Lﬂams- | 21.01 2026
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(section 21, ascertaned by the riesim
| resoiution peofessional
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| Bepresentative of Credbors in & cies

[ (Thres raimes for each class) |
14, (a) Releant Forms and | Weeb links thpss/iobd gow inhomey downloads
{ie) - Details of authonzed kot evailable as per the information evallable with
| reprasaniatives ang evalables ot | IRF 1l date

Altum® ALTUM CREDO HOME FINANCE PRIVATE LTD
A Credo Regd. Dffice: Floor Mo. 7, Kalpataru Infinia, Wakdewadi,

Hor, Finarcs Shivajinagar, Pune - 411005, Maharashira {India)
APPENDIX IV POSSESSION NOTICE (FOR IMMOVAELE PROPERTY)

Tha underssgnad B=ing the authorzed officer of Altum Credo Home Finamce Pwt. Lid.,
[ACHFL), Under the Securfisation and Reconstruclion of Financisl Assets and
Enforcement of Securnty Interest Act. 2002 ("SARFAESI Act. 2002") and in axarcise of

IN THE COURT OF THE ZND
ADDITIONAL DISTRICT MUMNSIF OF
COIMBATORE
0.5. No, 645/ 2024

1.P.Balaji, 2.P.Jamunarani,
3N Vijavalakshmi, 4.V Rajendran,
5.V Mathialagan, &.M.Bagiyalakhsmi

v - PlAINBAs: | | e conferred under Section 13(12) read with Rule 3 of the Securiy Inisrest
* (Enforcemeant] Rules, 2002 "Enforcement Rules”). Demand Molice(s) msued by tha
P.Hemalatha, Dio. Ponnusamy.| | s shorzad Officer of the company {o the Bormowen s) Co-Bomowen(s) and Guarantans)

MNo 228, 1st Floor, 15l Main Road, 3rd
Cross, Jakkasandra Extension,
Koromangala 1st block, Bangalore -
580034, ... 2nd Defendant
NOTICE

The plamiifis had filed the abawve
mantioned case against you n tha
Court of the 2nd Additional Disirict
Munsif of Coimbatore for the ralief of a
declaration. The above-mentionad
0.5, 6352024 was posted for your
appearance on 28.01.2026. You
should appear either in person or
through your counsel an 2801 2026

(collectively referred o a5 the "Borrowers") menbon herein b=tow fo repay the amount
rmentianed in the notice within &0 days from the date of recipt of the said notice, The
borrowesrs having failed to repay the amound, notice is hareby given to Borrowers and the
pubic in general that the under signed has taken aymbolic ! phyaical possession of the
propery described hersin below in supersize of powers confarmed upon him under Sub-
geciionidjof Section 13 of te sakd act read with Rule & of the Securty |nfenest
Enforcement rutes, 2002, The bormowers altention & inviled to prevision of sub-section
(8} of section 13 of the Act, in receipt of ime available, to redeem the secured assels, The
borrowers in partcular and the public in general are hereby caution not 1o deal with the
proferty and any deslings with the propey will be subject bo the charge of ACHFL for 2n
amount mention kerein undes with the interest ihereon

Mame of Borrowens)' Co-Barrowens) and Guarantor(s) Loan A/c No,

1. Rekha P (Applicant}, 2. Partha D § |(Co-applicant},

bafare the 2nd Additional District L‘H'"_' SRR

Munsif of Coimbatore, Failing which, Description of Secured Asset

an exparie order will be passed against All that peece and parcel n respect of the building propesty sduated at Doddamagoe
You. ‘illage, Doddamagge Grama Panchayath, Arakalgud Taluk, Hassan District, within the

limilsof Doddamagge Gram Panchayath, Arakalgud Tk, coming undes (he: purview of
Arakalgud Sub-Registran, bearing Propery 1D Moo 1516003010004002 14, Gram
Panchayath Khatha Mo, 71, measunng Esst o Weat 12.34 melers-and MNorth to South

M.Sajith, B.Sc., B.L.,
Advocate, Coimbatore.

MNotice @ herely’ given thal the Mational Company Law Tribunal has ordered the
commencement ol 3 corporateirgolvency resalution procass of the SARVALOKL SERVICES
ON-CALL PRINATE LIMITED G -07.0L.20205,
The eraditors of SARVALOKA SERVICES -ON-CALL PRIVATE  LIMITED ara here oy called upon
to submit their claims win proof oo or before 21002026 to the interim resolution
professionat atthe address mantionad againstentry Mo, 10
The financial craditars shall submil their claims with proof by electranic means anly, Ml ather
gresditans rmay subinil the claims with prood in persan, by post or by Secirenss means,
A financial ereditor belanging 1o & class, as Bsted againgt the entry Mo, 12, shall indicate its
choloe of suthorsed represaniative from among the three Insoivency professionals listed
against entry Mo.13 to act as authorsed representative of the class in Form G4, - Mot
appdicable as per the miormation seaslable with IRP
Submizsien of false or misleading proofs of claim shall attract penalties.
L=Ts i
Rakech BKwmar Jain
Imterim Resoiution Professional
BB IPA-D0E | P-NOO0S 3200 T - 18, 10105
dthorisateon for assignmant vadig till 30,06, 2025

Date 0R.01 2026
Placa : MNew Dealiv

BAL PHARMA LIMITED

CIN: LEST10KAT98TPLCODAIES

Registered Office: #21822 Bommasandra Indusirial Area, Hosur Road,
Bangalore- 560099, Tel: (080) 41379500, Fax: (080} 22354057
email: investor@halpharmacom, website: www balpharma.cam

Motice is hersby given that Bzl Pharma Limited (the "Gompany™), pursuant to the
provizions of Baction 110 and other applicable provisions, if any, of the Companies Act,
2013 (the “Act’) read together with Rule 20-and 22 of the Companies (Management and
Administration] Rules, 2014 (the "Management Rules®), (including amy stalutgry
modification or re-enactment thereof for the time being in force) and anmy other
applicable provisions of the Act and the rules made thereunder, read with the General
Gircular Nos. 1472020 dated April 8, 2020, 1772020 dated April 13, 2020, 2272020
dated Jume 15, 2020, 332020 dated September 28, 2020, 39/2020 dated December
31, 2020, 10/2021 dated June 23, 2021, 20,2021 dated December & 2021, 372022
dated May 5. 2022 and 1172022 dated Decamber 28, 2022 izsuad by the Ministry of
CGorporate Affairs (collectively referred fo as "MCGA Circulars™)-and Securities and
Exchange Board of India ("SEBIM) Circular No SEBVHOWCFD/Pod-2P/CIRZ0234
dated January 5, 2023 (“SEBI Circular") and Regulation 44 of the Securities and
Exchange Board of India (Listing Obligations and Disclosure Reguirements)
Regulations, 2015, ("SEBI LODR™) and other apphicable provisions, If any, of the SEBI
LOOR, s seaking approval of its members by way of ordinary Besolution for the
appointment of Mr. Mukesh Beekamchand (DIMN: 11295580) as Non-Executive and
Independent Director of the Company for a term of 5 years, by way of Postal Ballot by
voting thraugh electronic means only (“e-voling™‘ramote e-voting").

The Company has-engaged the services of National Secorities Depository Linited
("NSDOL") to provide e-voling facibity, Mr. Parameshwar G, Bhat, Practicing Company
Secratary (COP No. - 11004) has been appointed as the Scrutinizer o scrutinize the e-
yoting process in & farand transparent manngs

Motice of Postal Ballot dated Friday, January 02nd 2026 ("Notice™), has been sent by
the Company only through electronic mode, to those members whose e-mail
addresses are registered with the. Company/MNSDL and Ceniral Depository Services
(India) Limited {collectively referred to as "Depositories”) and whose names are
recorded in the Register of Members/RBegister of Beneficial Owmers maintained by the
Depositories as on January G2nd, 2026. The communication of assentMissant of the
members will onty tzke place through remote e-voting system. A parson wio is not a
member as on the Cut-0§f date should treat thiz Notice for information purposes only
The Motice iz akso available on the wabsite of the Company at wenw balpharma.com, on
the website of stock exchanges i.e, BSE Limited and Mational Stock Exchange of India
Limited at www.bseindia.com and www.nseindia.com respectively and on the
website of the NSOL at www. evating.nsdl.com.

The remote e-voling period commences from 0308 a.m. (15T) on Friday, January 09,
2026 and ends at 05.00 pom. {I5T) on Saturday, February O7ih, 2026. The e-vofing
moduele will be disabled by MSDL thereafter, Elecironic Voting Event Number (EVEN) of
the Company is 138066, Only members whose names are recorded in the Register of
Members / Register of Benaficial Cwners maintained by the Depositories as on the Cut-
off date will be entitled to cast thelr votes, In case of any queries, you may refer the
Frequently Asked Questigns (FAQs) for Shareholders and e-voting ssar manual for
Shareholders available al the download section of www.evating.nsdl.com or call on foll
free ng.. O22-- 4BBG 7000 / 022 - 2493 T000 or coniact through email -at
eviting@nedl.coin. The result of e-voting shall be intimated to BSE Limited and
Mational Stock Exchange of India Limited, where the Company's equity shares are
listed, within a period of 2 working days (not exceeding 3 days) from the conclusion of
the e-voling. The results would alsa be uploaded on the website of Gompany at
www.balpharma.com, the stock exchanges al www.bseindia.com and
www.nseindia.com, and NSOL 3t www.evoting.nsdl.com

By order of the Board ol Directors
For Bal Pharma Limited

ad)-

SHAILESH SIROYA

Managing Director

Date : 08.01.2026
Place : Bangaluru

1006707 medars, i todal sdmessuring 1316764 Sa. Mirs., whensin 8 residential building is
constructed, and boundad on: East | House Praperty of Bange Govwda, West : House
Propety of Puttaswarny Gowda, South: House Property of Manjashesly, North : Road

Drate of Demand Notice and Amouni
18-09-2025 / Rs, 8,34, 703 (Rupass Eight Lakhs Thirly Four Thousand
Seven Hundred Mine Only)
MPA Date - 20-08-2025 |  Date of Possession : 07.01.2026

STATUTORY NOTICE TO BORROWERS! CO-BORROWERS AND GUARANTORS
Borrowersy Co-Borrower(s) and Guaranior(s) are hereby put 1o caulion thal the
property may be sold at any lme hereinafter by way of public auclionfienders and as
such this may also be ireated as a nolice under Rule 6.8 & 9 of Security (Interast)

Enforcement Rules 2002 sd
Place : H K tak ) -
Dalia‘. DH.E:]E'IE.;EEE e Authorized Officer

Altum Crado Home Finance Pvt. Lid. {ACHFL)

FEDBANK FINANCIAL SERVICES LTD.

FEDBANK
Registered Office - Unil No. 1707 , 171h Floor, Cignus, Plol He 71 A, Powai, Paspoli, Mumbai 400087

'u'-'hareas Tha unﬂ&rmgnen being tha Authorized Officer of Fedbank Financial Services Ltd. under the Securitization and
Reconstruction of Financial Assets and Enforcemant of Sacunty Interest Act, 2002 (54 of 2002) and In exercise of the powers
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 09-10-2025 calling upon the Borrower, Mortpagor, Co-Borrower(s) and Guarantor:- (1) SOMASHEKAR K R (Borrower);
(2) SANNAMMA R (Co — Borrower); Lo repay the amount mantioned in the sald notice being Rs. 28,88,297/- (Rupees Twenty
Eight Lac Eighty Eight Thousand Two Hundred MNinety Seven Only) as on 9/10/2025 in Loan Account Mo.
FEDRAMSTLOS11589 togather with furtherinterestthereon althe contractual rate plus all costs charges and incidental expenses
elc. within 60 days from the date of receipt of the said demand notice. The Borrower, Mortgagor, Co-Borrower(s) and Guaranior
mentioned herginabove having failad 1o reapay the above said amount within the specific period, notice is hereby givan 1o the
Borrower, Mortgagor, Co-Borrower(s), Guarantor and the public in general that the undersigned Autharised officer has taken
POSSESSION of the property described herain below In exercise of powers conferred on him under Section 13id) of the
SARFAES] Act read with Rule 8 of Security Interest (Enforcement) Rules. 2002 on this the January Bth of the year 2026. The
Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove in particular and the public in general is/are hergby
cautionad not to deal with the following property and any dealings with tha following proparty will ba subject 1o the charge of
Fedbank Financial Services Lid. foranamount Rs, 28,88,297/- (Rupees Twenty Eight Lac Eighty Eight Thousand Two Hundred
Ninety Seven Only) as on 9/10/2025 in Loan Account No. FEDRAMSTLOS11589 togethar with further interest theraon at the
contractual rate plus all the costs charges and incidental expenses etc. The borrower's attention 15 invited to sub-section (8) of
Saction 13ofthe Act, In respect of tima available toredeamthe securad assets,

Schedule | Description Of The Morigaged Property: ALL PIECE AND PARCEL OF MORTGAGED PROPERTY BEARING PROPERTY
BEARING NO 152900400200600144, KHATANO 21, KADANAKUPPE HOSADODDI, BINNIKUPPE GRAM PANCHAYAT KALIANCHA
HOBLI, RAMANAGARA-562159 KARNATAKA Bounded by: East — PROPERTY BELONGS TO MINGANMNA, West — PROPERTY
BELONGS TO RAJANNA, North—ROAD, South—PROPERTY BELONGS TO YELLEGOWDA

Date: 09.01 2026, Place: Ramanagara adf- Authorised Officer Fedbank Financial Services Limited

SMFG India Home Finance Co. Ltd.

Corporate Off.: 503 & 504, 5™ Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

() SMEG |
Grihashakti

b b m g YWebm

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance
Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under
Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
(names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date
of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to
the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property
described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “SMHFC”

[- HDFC BANK

18002100018/040-66588491-
DEMAND NOTICE

HDFC BANK LIMITED

Branch: #3-6-310, Hyderguda Road, Basheerbagh, Hyderabad-30002%,
CIN LE5920MH1994PLCOB0G618 Website: www.hdfcbank.com

for an amount as mentioned herein under and interest thereon.

IKF Home Finance Limited

]
O lK F Equinox by Phoenix-Tower 3,10th Floor,Diamond Hills, Lumbini

Home Finance Avenue, Rai Durg, Gachibowli, Hyderabad |Telangana — 500081

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of IKF Home Finance Ltd. (hereinafter referred to as “IKF”) under
Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
(names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date
of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to
the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property
described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “IKF” for
an amount as mentioned herein under and interest thereon.

Sr. Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No. / Guarantor(s) LAN (Immovable Property) Date & Amount |Possession
) All that piece and parcel of the Property
Lan :- LXDVN03724-250012789 :
1. Mr/Mrs. Srinivasa N Srinivasa N. bearing  No. 152800301100900388,
2 Mr/Mrs. Jvothamma G Jyothamma G | Measuring East to West 11.582 meter 13.10.2025
Ao Rio G0 Narane s onarataaland  North to South 5791 meter,| Rs. 10,96,516/-
Village. OoIavadiy PoFs)’? ,Chiﬁthamani admeasuring 67.07 Squar meter, situated| (Rupees Ten
1 TaIuE ' Chikkaballapura District. Kolar at Gopasandra Village, Chintamani Taluk,| lakh Ninety Six | 02.01.2026
Karnétaka India a‘I)so at : Chin’thaman’i comprising of a building and bounded by:| Thousand Five
Taluk Cr’mikkabéllapura bistrict c/O East by : Road; West by : Government|Hundred Sixteen
Nara;}anappa Gopasandra \’/illage Property; North by : House belongs to Only)
Oolavadi Post’ 563125 ’|Mr. Narayanappa, South by : Property
’ ’ belongs to Mr. Gangappa
Sd/-
Place : Chintamani, Karnataka Authorized Officer

Date : 02.01.2026 For IKF Home Finance Limited

SYMBOLIC POSSESSION NOTICE

- Registered Office: ICIC] Bonk Towers, Bandro-Kurla Comples, Bondro
fcict Home Finance | :Eugs-t]. Murrhoi 400051 pl

Corporate Office: ICICI HFC Tower, |B Nogar, Andheri Kurlo Rood, Andherni Eost, Mumbai- 400055
Bronch Cffice: 1st floor, The Empire, Office Mo.=F-05, 33-City Centre, Word no. 30, Meor Income Tax Building,
Opposite Madhov Roo Scindia Pork, Gwalior {(BMP)- 474011

Wiherens

The undersigned being the Autherized Officer of ICIC1 Home Finonce Company Limited under the Secunitisation,
Reconstruction of Finaoncial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powors
conferred under section 13 {12) reocd with Rule 3 of the Security Interest {Enforcement) rules 2002, issued demand
notices upon the borrowers maentioned below, te repay the amount mentioned in the notice within 80 doys fram the
dote of receipt of the soid notice,

A5 the borrower foiled to repoy the omount, notice is hereby given to the borrower and the public in genoral that
the undersigned hos taken possession of the property described herein below in exercise of powers conferred on
hirmy' hear under Section 13(4) af the said Act read with Rule 8 of the said rules an the below -menticned dates. The
borrower in poarticulor and the public in general is hereby coutioned not to deal with the property and any dealings
weith the praperty will be subject to the charge of 1ICICI Hame Finonce Campany Limited.

The Bosrower's ottention 1s invited to provislons of sub-section (8] of section 13 of the Act, In respect of time owallable,
toredesm the secured assets,

Sr. | Mome of the Bormower!

Blo Co-Borrower)
LnEH:lT'I .Eu:tl:hur'li Murmnber

Diote of Gamand | Name
Motice’ &rmaunt in of
Demond Notice (As)| Bronch

Description of proparty’
Dmf ?Pussﬁis'ﬁum

1. | aj Rajoriya P.H. No. 56, Part of Survey No. 1301/4/ Min-1, 1301/10, 19-07-2025  |Gwalior
(BHarrower), Suniba FH. Mo, BE, Ward Mo, 06, Rimn 02 Dabre, Amwarpurd, Tebsil Rz,
Jatav [Co-Borrower), |Dobra, District Gwallor, Maodhyao Prodesh- 475110 4,48, 449,28/
LHGWAS00001556646(Bounded By- East Reamoining Lond of Seller, West: 18 Ft
Rood, Merth: House of Sheru, South: House of Poppu ./
Drote of Possession- 05-01-2026&
2. | Raj Rajoriya P.H. Mo, 56, Part of Survey Mo, 13014/ Min-1, 1301/10, 19-07-2025 | Gwalior

(Barrowier]), Sunito FH. Ma. 5E, Ward MNa. 05, Bmn 02 Dabrag, Amarpura, Tehsil Rs,
Jotaw (Co-Borrower), [Dabra, District Gwallor, Modhya Prodesh- 475110 44,404)-
LHGWAODOO01556647 |Bounded By- East Reamuaining Land of Seller, West: 18 Ft
Rood, Merth; House of Sheru, South: House of Poppu./
Drate of Possession- 05-01-2026

The obovo-mentioned borrowers{s) guorantors(s) ome hereby given o 30 doy notice to repoy the amount, olse the
mortgaged properties will be seld on the explry of 30 doys froon the date of publicotion of this Motice, as per the provisions
urvder the Ruiles 8 and 9 of Security Interast [Enforcement ) Rules 20002,

'\‘__Dute: January 09, 2026, Ploce: Gealior Authorized Office, ICICI Home Finonce Company Limitad /

WILSON GARDEN BRANCH :#376/21, TV PLAZA H SIDDAIAH ROAD,
WILSON GARDEN,PO Wilson Garden S.0, Bengaluru - 560027
Ph - 9449860027, 9986582232, email- ch10491@canarabank.com

GOLD ORNAMENTS AUCTION SALE NOTICE

OFFERS ARE INVITED FROM PUBLIC FOR PURCHASE OF BELOW MENTIONED GOLD ORNAMENTS TO BE
AUCTIONED BY CANARA BANK WILSON GARDEN - 560027.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below mentioned
borrower has been issued to pay the outstanding amount towards the facilities against the gold ornaments availed by the borrower
from CANARA BANK, WILSON GARDEN Branch. Gold ornaments will be sold on “As the condition where is”, “As is what is”, and
“Whatever there is” on 20/01/2026, for recovery of dues with further interest and charges there on due from the WILSON
GARDEN, Bangalore, of Canara Bank from the respective borrowers. In the event, if any surplus amount is realized from this
auction, the same will be refunded, after adjusting any other liabilities due o the bank and if there is a deficit, post the auction, the
balance amount shall be recovered from borrower through appropriate legal action. Canara Bank has the authority to remove any
of the following accounts from the e Auction without prior intimation.

L) Name of the Borrower Account Number i Present Liability(As on 08.01.2026) |Gross weight| Reserve Price

JAYALAKSHMI C S, No 10, 1st Cross, 3rd Main, Opp J J Apmnt,
1 J P Nagar 6th Phase , Bangalore South, Bangalore, Karnataka 560078. 180100957221 Rs.42,344.71 11.40 |Rs.1,33,000/-

(a) E-Auction of Gold Ornaments will be held on 20/01/2026, between 11.00 A.M. to 2:00 P.M by the service provider M/s Antares Systems Ltd (G-ERP

Evolving Solutions for Tomorrow) (Mr. Ravi Roshan - 9708966664 Ms. B M Sushmitha - 8951944383, 080-45982100/033-46046611 ,

Website:- https://www.gerpegov.com/canarabank, email ID : helpdeskcanbank@gmail.com)

(b) The Gold Ornaments can be inspected, with prior appointment with Authorised Officer, on 12/01/2026 and 17/01/2026 between 11 A.M to 4.00P.M

(c) The Earnest Money Deposit (EMD) amount to be remitted by a bidder for participating in e-auction is fixed at Rs. 25,000 (Twenty-five thousand only)

to be deposited by way of Demand draft in favour of Canara Bank, WILSON GARDEN Branch (10419) OR shall be deposited through RTGS/NEFT/Fund

Transfer to credit of account of Canara Bank, WILSON GARDEN Branch, Alc No. 209272434 IFSC Code: CNRB0010419 on or before 19-01-2026 by 4.00 P.M
(d) The intending bidders should register their names at portal: https://www.gerpegov.com/canarabank and get their User ID and password free of cost.

Prospective bidder may avail online training on E- auction from the service provider M/s Antares Systems Ltd (G-ERP Evolving Solutions for Tomorrow)

Mr. Ravi Roshan - 9708966664 Ms. B M Sushmitha - 8951944383, 080-45982100/033-46046611 Website:- www.gerpegov.com/canarabank, email ID :

Canara Bank

(A Government of India Undertaking)
Together We Can

e waéos@

(RT3 TRFTT WO w:ﬂw:) |

(S P - |||

SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of helpdeskcanbank@gmail.com)(e) EMD deposited by the unsuccessful bidder shall be refunded to them. The EMD shall not carry any interest.
No. / Guarantor(s) LAN (Immovable Property) Date & Amount | Possession (f) The bidder who submits the highest bid (above the Reserve price) on closure of 'Onling' auction shall be declared as successful bidder. Sale shall be
= All That Piece And Parcel Of The Property Bearing Site N0.241/42, confirmed in favour of the successful bidder, subject to confirmation of the same by the secured creditor.
LAN :- Property No.241, Khata No.42, Assessment No0.925, Measuring East 08.10.2025 (g) The successful bidder should make full payment at least by next working day of the auction. If the successful bidder fails to pay the sale price,
620938311765456 To West 30 Ft.. And North To South 40 Ft. In All Meas’uring 1200 Sq.ft Rs. 40,66,988/- (Rs. the deposit made by him shall be forfeited by the Authorised Officer without any notice and property shall forthwith be put up for sale again.
1. Yogesh S Situated At Challaghatta Village. Kenderi Hobli. Benaaluru South] FOrtY Lakh Sixty-Six (h) For further details contact Authorised Officer, WILSON GARDEN BRANCH, #376/21, T V Plaza H Siddaiah Road, Wilson Garden, PO Wilson
1. |S/o. Shivalingaiah Taluk. Banaalore D?strict Boun%e{rieS' IgEast Bv: Site N% 242 West Thousand Nine | 05.01.2026 Garden S.0, Bengaluru - 560027. Ph - 9449860027, 9986582232 email- ch10419@canarabank.com. During office hours on any working day or the service
2. Shivalingaiah L By: S:it eN 092 40. North By: Site No.2 4'8 S outl¥ Bv: R 0a d ’ Hundred Eighty- provider M/s Antares Systems Ltd (G-ERP Evolving Solutions for Tomorrow) (Mr. Ravi Roshan - 9708966664 Ms. B M Sushmitha - 8951944383,
3. S Shivamma W‘i/t'hi 1 The Registration [‘)’i'st fct Of Bangalore A n‘é‘ Sub Registration| EiGtONly) as on 080-45982100/033-46046611 Website:- https:/lwww.gerpegov.com/canarabank, email ID : helpdeskcanbank@gmail.com.
4.Lokesh S Office At Kengeri. (Herein After Referred To As ‘Residential Property’) 07.10.2025 Date : 08.01.2026, Place : Bangalore Authorized Officer, Canara Bank
All That Piece And Parcel Of Immovable Property No.25, Pi.d.
No.152100601301400033, Situated At Balaghatta Gramapanchayath, 08.10.2025
LAN :- Pandavapura Block & Mandya (D). Measuring East To West : 14.0208 Rs. 15 '12 b96/- (Rs
601139511396606 Meters & North To South : 8.8392 Meters, Admeasuring 123.30 Sg.mts Fift'een’ La,kh Twelvé
2. |1. A Prabhuswamy And Bounded On: Boundaries: East By: Rangada Beedi, West By: Thousand Ninet 08.01.2026
2. K S Vidhyambha House Of Gopalachari, North By: Galli & House Of Nagarajachari, Six Only) as ony
W/o. A Prabhuswamy South By: Galli & House Of Ramegowda. Within The Registration 07 10y2025
District Of Mandya And Sub Registartion Office At Pandavapura Sub T
Registrar. (Herein After Referred To As ‘Residential Property’)
Place : Bengaluru, Mandya, Karnataka Authorized Offiig/r,

Date : 05.01.2026 / 08.01.2026 SMFG INDIA HOME FINANCE CO. LTD.

AU SMALL FINANCE BANK LIMITED scueouteo commerciat san

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001, Rajasthan, (India).

(CIN:L36911RJ1996PLCO11381)

A REHEOLE T DOFFFOTAL BRAE

APPENDIX-IV-A- [See proviso to rule 8(6)] Sale notice for sale of immovable properties
E-aiielnon Sale Nolice hor Sssle ol mmovable Assel
prowiso to Rule B (6} of the Security interest (Enforcement} Rules, 2002,

Meotica is heraby given bo the public m general and in particdar (o dbe Borower (51 Co-Borrower (sWMWaorgagor (5] and Goarantor (53 (Who bas availed the credit facility from Fincama
Small Finance Bank Lid which has now amalgamated with and Into AU Small Finance Bank Lid, w.ed. 01st April 2024) that the below descrbed Immovable properties
miargaged b the Secured Creditos, the conslnectivelphysical possession of which has been faken by the Aultbo
Commercial Bank) the same shall be refered herein afier as AUSFB. The Secured Azssts will be sold on “As s where 18", “As |3 what 3", and “Whatever there |8" basis through
E-fusction for reconvery of amount mentioned in the Bt baloar along with further interest, cost charges and expenses being due 1o AUSFB viz, Secured Cradior

It 15 hereby slonmed you that we are going ta canduet public E-Auction iough websiie hitlps:Mearfaesi auctiontiger.net

s unger the Securilisalion and Reconsiruction of Financal Assels and Enforcement of Security Interest Act, 2002 read with

risad Officer of AU Small Finance Bank Limited (A Scheduled

Under Section 13{2) ofthe Secuitisation And Reconstruction of Financial Assets and Enforcemant of Security Inferest Act, 2002 (Act) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, Loan A/c No./ Name of Date & Amount Dateof | FEseTvE Earnest Date & Date of Bid E-Auction sontact erson
Whergas the undersigred Being the Autharised Officer of HDFC Bank Limited [ersewhie HOFC Limiled having amalgamaled with HOFC Bank Limited by virue of 8 Schems of Amalgamation aparaved by Han'ble Borrowers/Co Borrowers/ of 13(2) Piaziclon ﬁ:‘fe‘:,?' "'"““Egr';”’ Time Of | . ion ""“grﬂ Tender and Property
MCLT-Mumnbsai vide arder dated 17th March 5023} (HOF C) under SecunBisation snd Reconsiruction of Fnancal Assets and Enforcement OF Security Inferest Act, 2002 and in exercsa of posens confermed under Mortgagors/Guarantor Demand Notice it il E-Auction RETEMNCN Visit Date
e opay 1 i anacnéaih P specivsDaman o', AR 0 dor o e s o D eapeaENalcas: s o G GhonOslow: e ucragrad e cseasotiovcss | [ 2% S Mo v |2 (pesas) | Sver | MEReeIRADIN | e
[ ; ¥ i i W 1l M N i 1 : ! U , A s P . . ’ - k i K .
I e prastied o he premises of the st known respective addressiss of the said Boower(s) | Legal Heir(s) / Legal Representativels). Copies of the said Noboes are available with the undérsgried, and the said STEEALNOGATETE BT Bg A 12200005 12000 AN EMEAI0) Bete | R ?I“':Th MD“ e g
Barroawess)f Lagal Meins)/ Lagal Represantalivais), may, ¥ lhay sodesine, collec) Senespectve copy from he undarsigned on any working day during ramal affice houns Warayanamurthy P Seven Lac Minety-Four Twelwe Lag One Lag P with :..-nllnﬂad 17-Feb-26 gl Floos, DY . et 5r i
In tonmection with tha abeve, Matice is haraby givan, once again, to tha said Barmowar(s) | Legal Heirfs) | Lagal Raprésentativals) o pay % HOFC, wilhin 60 days rom tha dale of publication of Shis Matics, the {Borrower), Sunanda PV Thousand Theee Twanly Twanty-Twa extension of 3 NarHyanaswamy. Sullding, g?f_-ﬁﬁﬂ__-_',_j.d.-
amounts nticated hereinbelowin thair respective names, {ogethar wigh furtherinterast as detaiied in tha =aid Demand Mofices from the respactive detes merdionad belowin column ) 81 the dats of payment and | (Co-Borrower) Hundrad Fifteen Only e ThiEEe minukes Ward No.31. near Milk auctionsid
or redli=ation, read with the laen sgreement and athar documentsfantings, if any, executed by tha sed Bomowen s), As security for dus repaymeant ofthe loan, the following Securad Assatis) have bean morgaged fo % ? Dialry Bustop, aubank.in
HOFS by the said Barowes (5] raspectivaly BEon 2e-Jan-24 Oy Gy, Chikkaballapur, Kamataks | 13-Feb-26
Barowens) / Legal Helns)/ Legal Represantative(s)attention is invitied i the provisions of sub-section (8) of section 13ofthe Act. in respect of trme availabde o redesm the secured assed's BE2101
4l Total Date of Description of Secured Asset(s) / Description of P P Situated At P i icipal PID no. 1-102-20, A ! Mird 2O4E/2268/C, W 5 . Gandh
Mame of B-ﬂl'l'm'l'ﬂl"ﬁ:l 1 scripthon ropErty: Froperty Siuate | roparty Deanng mo. in municipa 1L no. L AEZEsEMant ¢ Nirdarana no. ] : art no.-1a , naninagara,
|No. Outstanding Dues Demand Kgtice Immaovable Property (ies) Sidd#aghatis town and taluk, chikkagballapura district. Admeasuring :- 500 S5q.Ft
[fal (b} ic) (d) (e) [Loan AIC No.) 28-Fab-20 30-0ct-25 R Rs. 19-Feh-26 Onor | AuSmall Finance Bank | Prasanna
1 | Mr Makam Vinod Kumar Rs ﬁq,zﬁ,m.aﬂv All that tha Haousa on piot r'-:_:-.i.-ﬂEI admeasuring 16.? sq.yvands or 139.67.eq.mirs, wilth luLaIpmll up ara of 1BEE00000TEEES. Ra, 10,26, 520/ 11800004 | 1,18, 0000~ A0 PMIna.0n| Befors Ltd., Branch Address ; - | Kumar K-
{Eﬂmll‘ ; I:HUFI'E'EE Srr:l:.' Lakhs T'l'u'E""Ih' '1'1 ?':Il' E‘EI:EEH |: H. '::':']' Dmﬁ:ﬂlng '}F -’@"ﬂl.ll'rﬂ ﬂﬂ'ﬂf In E-LII"."E-']' nﬂ.“}ﬁﬁllﬁ-" .1EE’EII'E J":'EE.' '?_‘-?!, 1|:|Eﬁ||'éi Maohammed Mazhar Ten Lac Tll'l"'.':'l'll'r' Sl Eleven Lac O Lac P with undireted 17-Feb-26 154 Flm.rl oW SRI1325676 1
Mrs. Perumala Divya Eighl Thousand Five Hundred Savenly |12-11-2025 1066/, 1066/c2 1067 es,1067/es, 1067/, 1067/cs, 1067/ 28, 1067/ =), 1068/ 29, 1066/ 23,1068/ (Barrowar), Shaheda Thousand Five Mundrad Eighty Eighteen | extensionof§ Nasayanaswarmy Building, | 9773368234-
(Co-Borrower) sieven and Thirty Seven Paisa Only) =, 1068 S 1068 o5 1068/ e 10680 =, 10690 & 1068 @ 1068/ =5 1068 =, 1068 &, 1084/ i [Ca B Pl i | apa milnubes Ward No 31, near Milk | auctionsi
inchuding & the expostreis af the ey, 1096 &z &1108 of “Praneeth Pranav Panorama”™ sifuted 30 Ammengur Village and Mandal i Bl % , Dairy Bustop, aibarik, in
porrower with the HDFC Bank Lid a5 on Sangareddy District, and bounded by: North: Plat Mo 148, South: Piat No 150, East: Piot Mo 156 24-Feb-d0 iy, i Ghikkaballapur, Kamataka | 13-Feb-26
N-0CT-2025° West 33 Wide Road, EED1 01

a5 providad wnder the Acl

Date: 0T-Jan-2026
Flace: Hyderabad

“with further inleres] as apolicabls, ncidemal eapenses, Cosls, Changes eic, moured B e date ol parerend and /o resalizalian.

i 1ha said Bomrowers shal il b make payment 1o HOFG as alonesaid, Ihen HOFD shall proceed agains! the above Secured Aszals) ) Immavable Praperty(es) under Section 1504) of the said Acl and the
apalicable Rulesentinely atthe risk ofthe sed Bompwen's) | Legal Her(s) / Legal Representatives)as ioihe costs aBnd consequances

The said Barmower (5) | Legal Heir's) | Lege! Representativeds) are prohiited under tha said &ct to fransfer the aloresaid Secwed Asset (s) ) bmmovable Prapertylies), whethar by way of safe, leasa or
olherwise without the prioe writhen consant ol HOFC Any parson whi conlravanes or abats contravention of the provisions of the Actor Bules made (hereund e shali ba Fable farimprisonmenlandiar penalty

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai- 400020

Deseriptian of Property: Property Siuated AL -Muncipal Azsecment No 358003365 No 537, 4th 'C Cross Road, Blodk -, Ward Mo 12, Vinoba Colony |, Bus Stand Reed Chinthamanl
Town, Chikkeballapur Deatrict Admeasuring :-

198 Sq.ft

For HOFC Bank Limited

Aitharized Officer

Darte : 0B/01/2028

The terms and condilions of e-auction sale:-

(1) The E-Auction sale of Securad Asselis on”as is whara is” |
and there s no known encumbrance whdch exials onthe sald property.

2], For parficipating in onlng e-auclion sale, Bid document, copias of PAN Gard, Board Resolution in case ol Company and phata 1D, address proof arg required bo be sutimittod
Sd- abong with EMD, which s payable by way of RTGS/NEFTIDD in the name of MSME AUCTION POOL ACCOUNT OF AU Smsall Finance Bank Limited, Current account
Mo 1929201 121711695 ALl SMALL FINANCE BANK LIMITED Fillth and Sixth Floor Sunny Big Junclion STC Khasra No, 84 1o 87, Gram Sukhaipura Mew Atsh Markel Jaipur
02020, IFSC Code: AUBLODO2MH 1, Once an Online Bid is submitied, same cannot be withdrawn. Further any EMD submitted by bidder will be requsred to send the UTRRel no./CD
nex. G the RTGEMEF T/DD with a copy of canceBed chaque on the following amail IDs e, avctionsi@aubank.in

13, Al Interested participants ¢ bidders are requested to visit the webeite hitps:isarfaeslauctiontiger.nat & https:/'www.aubank.in'bank-auction for further detalls including
Tarms & Conditions, (o-bake gaart 6 &-auction sale proceiding and ane atso advsad (e contact e-mail of auctionsiflaubank.in

Please Mota: This is also a 30 days notice Under Rula 8{6) read with Rulis 811) to the BormowsnsiCo BomowersiMortgagors of the above said loan account about sale throwgh tender | inbar 58
bidding on the above-mentionsd date. The properly will be sold, I ey oulstanding dues are not repaid inTull By Bhe bomower in lhe given nogice gedod

Place : Chikkaballapur, Karnataka

“asis what is” . “whatewer these is™ and “no recourse” basis for and on behall of the Secured Cradifor viz. ALUSFB

Authorised Officer AU Small Finance Bank Limited

epaper.ﬂnancia!express.mn'. .
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PUBLIC NOTIC

Sankara Eye Hospital Bangalore
disclose that we shall be
discarding the below mentioned
medical records from
SEHBLR/002919 to SEHBLR/594326,20
Please contact within 14 days from
the advertisement date in case of
any concern.

Sankara Eye Hospital
Varthur Main Road, Kundalahalli Gate
Bengaluru-37
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IN THE COURT OF THE PRINCIPAL SENIOR
CIVIL JUDGE & J.M.F.C AT DEVANAHALLI
0.S. No. 948/2024
BETWEEN: Sri. Manjunatha & Ors ...

PLAINTIFFS
AND: M/s.Shree. Ganesha Developers ...
DEFENDANT
DEFENDANT: M/s.Shree Ganesha
Developers, Reg.No.RJR 795/2014-15,
Registered Partnership Firm, Having its office
at: No.363/58/3, 2nd Stage, Yeshawanthapur,
Bangalore-22. Reptd by its Partner Sri.
Ramagopal.
Whereas the plaintiffs filed the above suit for
the relief of rescission/cancellation of the
contract against the defendant with respect to
the land in Sy.No.13/3 measuring to an extent
of 32 guntas of Chikkachemanahalli Village.
Kundana Hobli. Devanahlli Taluk. You being the
defendant, you are summoned to appear in
court, in person or by pleader duly instructed
and able to answer all the material questions
relating to the suit on 03/02/2026 at 11:00
A.M to answer the claim of the plaintiffs. Take
summons that in default of your appearance on
the day before mentioned, the suit will be heard
and determined in your absence.
Given my sign and seal of the court on this
07/01/2026
By order of the Court, Chief Ministerial Officer,
Senior Civil Judge & J.M.F.C Court, Devanahalli
A.R. SREENIVASA REDDY, Advocate
Off. No.5, M.R. Complex, Sulibele Road,
Devanahalli Town.
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